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BEFORE THE HON’BLE NATIONAL GREEN
(SZ) CHENNAI
MEMORANDUM OF ORIGINAL APPLICAT

(Under Section 18(1) read with Sections 14, 15 of Natic
Tribunal Act 2010)

TRIBUNAL

ION
nal Green

APPLICATION No. 241 OF 2020
BETWEEN
MOHAMMED JISHAR & ORS...oevesvrsresm s APPLICANTS
Versus
UNION OF INDIA & ORS.......eooooeeoeemermrrmsmssssseseesesssssassssssssmssssassoees RESPONDENTS

OBJECTION FILED AGAINST THE JOINT COMMITTEE REPORT FILED
BY THE RESPONDENTS AS PER THE ORDER DATED 11.11.2020 OF
THIS HON’ BLE TRIBUNAL

I, Mohammed Jishar, aged 42 years, S/o Hamza, residing at Pulikkal House,
Veliancode P.O, Malappuram district, Kerala - 679579, do hereby solemnly
affirm and state:

1. I am the 1% applicant in the above mentioned case and I am conversant
with the facts and circumstances of the present case. I am competent to
affirm this affidavit and also on behalf of the 2" and 3™ applicants also. I
have received a copy of the Joint Committee report filed as per the
direction of this Hon'ble Tribunal on 11.11.2020. I have various
objections regarding the report filed by the Joint Committee and hence
this objection.

2. It is respectfully submitted that the submission of the respondents in the
joint committee report that all the acquisition of the land are within inside
7 to 45 metres and the proposed RoW for 6 lane configurations is 45

metres with additional land acquisition varying fr
oM zero to 38 met
res

and that in bypasses realignment maximum with of lan

Ey%) d acquisition is 45
Monammed T1shay’ Beevailc.p <
Ic.s. 24 kamy=_
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met
res from Ramanattukara to Edapally is not true. The applicants herein

Submi i
MIt that in various areas, the respondents are making land

ac
Quisitions in excess of what Is submitted In the joint committee EepoF:

Some
Of such acquisitions are as follows:

* In Manathala Village in Thrissur district, in the design chainage from

3494730 to 3494800, in the existing alignment, the acquisition done is more

than 40 metres in width.

* In Orumanayoor Village in Thrissur district, in the design chainage from
352+350 to 352+420, in the existing alignment, the acquisition is done for

additional right of way, more than 40 metres in width.

* In Orumanayoor Village in Thrissur district, in the design chainage from
353+980 to 354+150, in the existing alignment, the width of additional right

of way is more than 40 meters in width.

e In Valappadu Village in Thrissur district, in the design chainage from

374+780 to 374+910, the acquisition for additional right of way is more

than 40 meters in width.

In Ala Village in Thrissur district, the design chainage from 392+340 to

392+720, acquisition is done more than 40 metres for the additional right of

way in existing alignment.
This is in Edapally-Ramanattukara stretch. This area is not involved in the
realignment or by-pass area as stated by the sub-committee, but comes
within the existing alignment. These are only some of the acquisitions
done by the respondents in th!s manner. The applicants have been able
to find out the exact details the above mentioned chainage for these area

only due to the time constraint granted by this Hon'ble Tribunal.

It is submitted that In the project at the Cheranelloor junction in

Ernakulam district, the approved alignment for the proposed acquisition

contalns a putterfly flyover having more than 100 metres width in both

sides In thée/pear 2019. The sald flyover Is still part of the project and as

2 >
4 hammud i @‘ifﬁc:m. leD s
[¢.5- 2/ Ko~y A
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K

it is seen
Per the information received from Special Deputy Collector (LA), 1615

cquire
that as per the notification dated 29.11.2018, it was proposed ©© 2 ;

oned
14.6768 hectares of land for the construction of the above menti

28
flyover. However, in the notification dated 12.02.2020: only 5.09

hectares of land is proposed for the said flyover construction. Now, the
applicant submit that in order to circumvent the issue of obtaining prior
environmental clearance, the respondents have reduced the acquisition of
this area. The modus operandi of the respondents is to complete this land
acquisition process and then issue fresh notifications under Section 3A of
the NHAI Act to acquire the rest of the land as further expansion. This is
nothing but piece meal approach of a project in terms of width. This is
exactly the apprehension which was raised by the EAC in Annexure A9.
On the earlier occasion, the piece meal approach was taken up length
wise now it is being done for the width of the project in various stages. A
true photocopy of the information dated 11.08.2020 obtained through RTI
from the office of the Special Deputy Collector, (LA) along with its English
Translation is produced herewith and marked as Annexure A10.

Therefore, it is most humbly requested and prayed that this Hon’ble

Tribunal may accept the objection and reject the findings made in the

Joint Committee Report, in the interest of justice, equity and good

conscience. Mohammes! Ti s hay” ),}A/
Beewa 1< D [K‘{jf/ .

'\ <. 5 1A arine W

4% SIGNATURE OF APPLICANTS

COUNSEL FOR THE APPLICANTS
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VERIFICATION

H shar, aged 42 years, S/o Hamza, residing at Pulikkal

a;:je;3v52::‘c0de P.O, Malappuram district, Kerala - 679579, Beena K.D,
Anamizhun |S;-W/O Das P K,Residing at Puthnveettil House, Valappadu P.O,
Saidy Mugh' hrissur district, Kerala, K.S Zakariya, aged 48 years, S/o K.M
tebrl ammed,Kalappurakkal, Cheranelloor P.O, Kochi,Ernakulam
Astric, Kerals - 682034, the applicants herein, do hereby verify that the
~OMents of the above paragraphs No. 1 to 4, are true to the best of our
knowledge and that we have not suppressed any material fact.

mohapmed rhor” %

Beenan \<:D Pt

¢+ S LAicon g P Z
SIGNATURE OF APPLICANTS

Date: 15.02.2021
Place: Kochi
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Visual Language — Mother Tongue
No: A2/1282/2020 office of the Special Deputy Collector,

(LAN.H 66

(Kuttippuram -Edappaly ) Ernakulam
North Paravoor P.O - 683513

Phone: 04842443399

Email : dvcollectorlanh66ekm@pmail.com

Date: 11/08/2020
From,
Sony Baby t
Public Information Officer & Senior Superintendent
Office of the Special Deputy Collector
L.AN.H No- 66, N Para\)oor
Ernakulam.
To,
Shri. Haridas V K
Udhayam Valiyaparambil
Ghandakarnan Veli
N. Paravoor P.O
Sir,
Subject: Right To Information act, 2005- granting of information and copies Reg.-
Reference : (1) Your application dated 27/07/2020.

(2) Your applications based on RTI Act dated 01/02/2020, and 26/02/2020.

Kindly see the references. Given below are the answers to the questions numbers 1 to 7 as per
Reference 1:-

1. Itisclarified under the National Highway Act of 1956 that notification 3a Is Invalid. You can have
the copies of the sald part at a rate of rupees 2, If you require, As per the various orders by the
honorable Kerala State Informatlon Commission, RTI Act ensures only to glve access to the

information under the possession of a public department make available to the public and not
to explain the reasons.

(="
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1(a). In the letter by the National Highway Authority of India to the project Director numbered
22-25/2018 dated 30/11/2019, says that 3a notification of 29/11/2018 is invalid. You can have
the copy of the letter(1 page) at a rate of rupees 2 per page. The copy of the said letter has been
sent to the Collector.

The data for making the 3a notification has been sent by the National Highway Authority of
India on 16/12/2019 via e-mail. The present notification has been made by making required
changes in accordance with the basic documents relating to the said data. There are 99 pages
for the copies of the said data, 27 pages of this Is in A3 size. You can have the copies of these
Pages ata rate of rupees 5 per page and the rest 72 pages at a rate of rupees 2 per page.

2.

2(a) The survey/ sub division numbers, nature, area of the places, taken over from the 8 villages of
Cheranalloor, Edappally North, Aalangaadu, Kottuvally, Moothakunnam, Paravoor, Vadakkekkara,
Varappuzha, has been serial numbered and documented in the 3a notification of the India Gazette
numbered S.0675(E) and dated 12/02/2020.As per the serial numbers, 295,277,32,167,159,80,89,73
numbers are in survey/sub divisions.

As per reference no. 2, you have informed that you have the copy of the 3a notification released on
26/02/2020 in the application you have submitted to this office on 26/02/2020. You can have the copies
of the 74 pages of the 3a notification at a rate of rupees 2 per page, if you require.

3. The related data/ information is not available in this office.

3(a). No.

4,4(a). Hearing and other initial procedures are now happening in Section 3(C) upon the complaints
received against the 3a notification dated 12/02/2020. Order from the Central Ministry of Road
Transport for calculating the compensation is available. You can have the copy of the said order(2 pages)
at a rate of rupees 2 per page.

4b. Orders from the revenue(B) department, principal Secretary, District Collector, Ernakulam
regarding the valuation of the place is available. You can have the copies of the said order(3 pages) at a
rate of rupees 2 per page.

4(c).

5,5(a). Only the initial procedures regarding the 3a notification in the India gazette numbered
$.0675(E) dated 12/02/2020,has been started. Decisions, regarding the matter contained in the
question, will be taken only after considering the orders proclaimed by the Central Ministry of Road
Transport, National Highway Authority of India, and the orders currently made by the central/ State
Governments. You can have the copy of the orders or instructions(10 pages) available, from the Central
Ministry of road Transport and Revenue(B) departments regarding the salid matter, at a rate of rupees 2
per page.

5(b). Concerned document/ information is not avallable in this office.

5(c), 5(d),5(e) — The property has been taken over by the National Highway Act (48 of 1956) of 1956, |t
is shown in the instructions made by the Central Ministry of Road Transport that .
Assessment (SIA) has avoided in procedures for land acqulsition for National Hig
copy of the pages containing the said part(3 pages) at a rate of rupees 2 per pag

Social Impact
hway. You can have the
e, if requires.

5(f). No.

6. Got 974 complaints about the existing 3a notification,
6(a). The village vise number of complaints is given below:-

Moothakunnam — 100, vadakkekkara ~ 36, Paravoor - g0, Kottuvally - 207, Aalangady — 3
’ adu - 6,

s =
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85, Cheranellloor — 263, Edappally North — 187.

Wed to the petitioners of the Edappally and Cheranelloor village as of now.
the complainants in the 106 and 95 files respectively.

6(c). Trial has been ¢

reSpectivmy_ onducted and statement has been recorded in the files numbered 53,39

6(d). As per the seria|

gl number 6(b) the complainants in the 8" and 30™ files respectively has given an
application seeking fo

r changing the hearing due to covid spread.

7. N _
cont c.> fetters has feceived regarding quitting of the butterfly model fly over project at Cheranalloor
aIner road junction, As per the 3a notification of 29/12/2018, about 14.6768 hectors of land has to

be i
acquired. But as per the 3a notification of O2/02/2030; els seenihat, Gy 05 BSZectors ofiad
only should be acquired.

N Which all documents mentioned above are required by you, should be informed. You can produce
e challan by which You have paid the fees at the treasury headed “0070-60-118-99-RTl Reciepts” and
collect the copies of the documents,

You can file an appeal before the the Special Deputy Collector, the appellate authority, in case you
any complaints about the above described reply, within 30 days.

have
Date in the application: 27/07/2020

Date in which application reéeived in this office: 27/07/2020

Sony Baby T

Public Information Officer & Senior Superintendent

Office the Special Deputy Collector

L.A.N.H Number - 66

Ernakulam, N. Paravoor

Phone No. 0484-2443399

1% Appellate Authority:
Special deputy Collect(;r (L.A)
N.H-66, Ernakulam, Athani
N.Paravoor, Pin-683513
Phone No. 0484-2443399

Email: dycollectorlanh66ekm@gmail.com
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